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O.A. 432/89 

J 	lt'r=E aEpopv 

18.10.93 	 This matter is disposed of by 

common judgment in O.A. 422/89 & Ors. 

1i 
(M.R.Ko1hatk) 	 (R.C.Bhatt) 

Member (A) 	 Member(J) 

vtc. 
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Pp1ication NQ 	 of 199 

Transferpp1icat ion No._ 	O1 Writ Pet. NO.______ 

C E R T I F I C T E 

Ceftjf ted. that no further action is required to he taken 

and the case is fit for cons i grime nt to the 	'm Dec ided). 

Dated 

_cunter' 
7) 

Section O jeer/Court Officer as Sign, of the,,4ealing sistant. 
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Submitted; 	 CAT/Judjcjal 3ection 

C)rjcirial PetitIon 	 of 

ij.sneous Pt2tjOn c).; 	 of 

-. 	 Petitioneis) 

Versus 

Resoendent(s) 

This alication has been submitted to tne Tribunal 

by Shri 	 under Section 19 of 

Tl-,e Administrative Tribunal Act 1985 It has hen 

scrutinised with rc'erefl.ca to the Points mentioned in 

the check list in the lio-ht of 	provisions contained 

in the thnnstrative Tribunals Act, 1985 and Central 

Adminis brative Tribunals (Procedure) Rule 	i985 

The apiication has bcn found in order and rny be 

given to concerned for fixation of date0 

LI 	
The a?.Tlicstiou is not been found in order fcr the 

same reasons indicated in the check list The asplicant 

may be advi nd to rectify tao same 	 'r.......... 

Ck ,)*t 

a!) 
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RE5PCNDT1ILS  

ENDOBSE.NiE'YT AS TC 
?ARH IC JLLRB TO BE L)MINED RESULT OF E)NI1C-.T I ON 

1. Is the anolatice 	coimsetent? 

2. IC 	he 	lirior. in H 

the src.crjb ed form? 

I 	he apclioatton in 
paper book form? 

Have prescribed number 
coerlete 	sets of the 

W appicatice been filed? 

3. is the aprilceejon in time? ( 

If not, by hcu meny days is 
it beyont sene 

Has suHfi 	erse for not 
makincj 	ie  a 	iicatio 	in 
time 	rresd? 

4. Has the eacsrnL of aushoristjon,/ 
Vakalat nee bENNifjleN.? 

5 •  Is the ei:I c. 	n eccorn dined by 	/i) 
BD 	fo 	C / 	 tumbe_ of / 

I 	e - 	.esorded. 

6, Has Ihe c j . , 	C5 O 	the order(s) 
against s'hch ce: 	en;ii e:ion is 
made, be 

7. (a) Have 	he 	coLas c 	the documents 
relieci U5Ofl be the: applicant and NJ. 
Teirtiorud. is the J?h:icdt iofl 
b'coe 	leci? 

Have the (:iocuments referred to 
in a) above duly attested end' 	• t 
numbered eccordingly? 

re ohe cLocementS referred to 
ina) above neatly typed in 
doib l 	- or 

8. 	Has the inter of documents has been 
filed anlL her bee pacing been done 
properly? 
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EITDORSENENT AS TO BE PAIj ICULR5 T ° 	
EXLAIIIIN,~~TION. I C 

9, 	Have the chronological deta- 
ils of representations made 
and the outcome of such 
representation been indicat-
ed in the apDlioation? 

iC). 	Is th matter raised in the 
application pending before 
any court of law or any other 
ench of the Tribunal? 

11, 	Are the application/duplicate 
copy/spare copies signed? 

12. 	Are extra copies of the appl- 
ication with annexures filed, 

Identical with the original. 

Deflective. 

(C) Wanting in Annures 
No 	 Page Nos? 

(d) Distinctly Typed? 

13. 	Have full size envelopes 
bearing full address of the 
Respondents been filed? 

14. 	Are the given address, the 
registered address? 

15. 	Do the names of the parties 
stated in the copies, tiIy with 
hopc. those indicated in the 
application? 

16. 	re the translations certified 
to be tne or supportdobyenn 
affidavit affirming that they 
are true? 

17. 	Are the facts for the cases 
mentioned under item No.6 of 
the application. 

Concfse? 

Under Distinct heads? 

Nurrered consecutively? 

Typed in double space on 
one side of the paper? 

18, 	Have the particulars for interim 
order prayed for, stated with 
reasons? 

S. 

A 


